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IN THE CEN'IRAL ADMINISTRATIVE TRIBU 1QI,, 

AlaLAHABAD BElCH• ALLAHABAD. 
• • • • 

ORIGINAL APPLICATION r«>. 493 of 2001. 

this the 11th day of Mayt 2001. 

HON' BLE ~. SKI ?&pYI, MEMBER (J) 

• 

Balbir Bahadur, S/o late 5ri Jhwnak Lale R/o 451 Chahbai. 

District Bareilly. 

Appli.cant. 

By Advocate : Sri. K. Aji.t. 

Versus. 

union of Indi.a through·Kendri.ya Vi.dyalaya Sangathan, 

New Delhi. 

2. PrJ.ncipal, Kendriya Vi.dyalaya no.1, Banbasa cantt. 

Di.stri.ct Chamwat. 

3. Sri. A.K. Chatuxvedi, Principal, Kendri.ya Vidyai.·•~a 

no. 1. Banbasa cantt. Di.stri.ct Champawat. 

Respondents. 

By Advocate : NOne. 
0 B p E R ( OBAL ) 

As per the appli.cant•s case, he was transferred 

on prorooti.on as Upper Di.vi.sion Clerk ( UDC i.n short) from 

Kendri.ya Vidyalaya no.! Barei.lly to Kendriya Vidyalaya 

Banbasa cantt. and joined at Banbasa cantt. on 24.2.83. 

Thereafter, he was attached at Kendriya Vidyalaya, Ranikhet 
~~ .. 
( .oa the order of Deputy Corrmiasion and again transferred to -
Bareilly, where he joined and is working presently. 'lhe 

applicant has a grievance that during his postJ.ng at 
J.ra,.., 

Ranikhet. he ~e bee~ pai.d only the minimwu of the basic 

and not the full entitlements for which he ma.de a represent at­

ion followed by several reminders, mat without success and 

therefore, he has come-up before this Tribunal seeking 

the redressal. 

2. Keeping in v'i.ew the facts and ci.rcWQStances 

of the matter, I find it expedient to direct the competent 

authority J.n the respondents establishment to decide the 
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pending representation of the applicant and caldng necessary - , 

steps to get hl.s dues paid within a period of four months 

from the date of communication of this order. 

The o.A. stands disposed of as allove with no 

order as to costs. 

MEMBER (J) 

GIRISH/-
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